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REPORT or TID JOINT COMMl1TEE ON omca OJ' PRom 

INTRODUCTION 

I. tile Qainaaa of the JoiDt Committee 011 Officca of Profit, .... 
beca autboailecl by die Committee to present the RepoFt OD their beIIalf, 
praeat tbiI their TeDda Report. 

2. ne .. tten CIOYCred by the Repon were COIIIidered by the Commit-
tee at tlaeir Siaiap held 011 23 JUDe and 20 July t 1995. Minutes of the 
Sittiap, whidl form part of the Repon, are appeaded to it. 

3. TIle Coaunittee clalRiacd the compositioa, dwacter. fuactk. etc. 
of alae o..inees/Bodia etc. constituted by the State Goverameatal 
Ceatral Govemmeat aad the emoluments and aIIowanca payable of tbeir 
DOII-Official members, Direc:ton, Cbairmen etc. with a view to conMdcr 
wbedaer holden of offices of these bodies would iac:ur dilqualific:alioa 
aader Article 102 of the Coastitution of India. While examini ... the 
qucstiola of disqualification. the Comittee also kept in view the provisioDs 
coataiDed ia PariiameDt (Prevention of Disqualification) Act, 1959 and 
their owe recoauncadalioa contained in their Tenth Report (Seventh Lot 
Sabba) presented to Lok Sabia. on 7 May. 1984. 

4. n.e detailed information regarding the composition, dww:ter, func-
tioas, emoluments and allowances payable to the members of dIae bodies 
was furaiIbed by the conc:erned Ministries IDepartmeDts of the Central 
aDd the State Govemmentl. The Committee wish to exprea their thanks 
to thole MjaM.iea/Depamneats for furnishinl tbe information desired by 
the Committee. 

s. ne eo..itW considered and adopted tile Report at their Sittinl 
held oa 19-12-95. 

NewDeua; 
19 Dec __ , 199j 

11 ~ J917 (Mb) 

CHIkANH LAL SHARMA, 
CIuJimuuI, 

Join' COIfIIfIin« Oft Olfica 0/ Profit· 

(v) 



CIIAP'I'EIl I 

NOMINADON OF MEMBERS OF PARLIAMENT ON STATE 
BODIES 

(1) HiIIuIt:Iwl PrtuIale ElWironmenl Prol«lion Coundl-Propollll to 
IfDIIIiIMIe Sllwaltri K.D. SuIt_purl tIIUI D.D. KIttutoritJ, Almtbm, 
1M s.bIttI • nolt-O/ficitll meml¥,., thereof. 

1.1 Tbe Committee CIOO ridered the request froID the GoveI1UlleDt of 
Him ...... , Pradesh. ,cadD, approVal of tbe HOII'bIe Speaker, Lot Sabba 
for aomiaatioa of SarvIShri K.D. Sultaapuri and D.O. Kbaoorla, 
Maaben, Lot Sabha as ltOD.official members of Himachal Pradesh 
EavuOD8tCllt Protcc:tioo Couacil. 

1.2 The Coeuaittee note from the information furnished by the Govern-
meat of HimKha1 Pradesh that non-official members of the Himachal 
PradaII Eaviroalneat Proteetion Council will be entitled to draw their 
TA/DA ia acc:ordancz with the Salary. Allowances aad Pension of 
Members of Parliament Act. 1954. 

1.3 The Committee further ROte that functions of the Council are to 
review eaviroemeatal work in the state and to advise the Government in 
this reprd. 1be Committee find that functions performed by the said 
CouaciI are advisory in nature. 

1.4 Keepi.. in view aause (h) of Section 3 of the Parliament 
(Pre~ of Disqualification) Act. 1959 which bas dedaJed certain 
offices of profit. functioas of which are advisory in nature, not to disqualify 
the bolder thereof for beiDI chosen as. or for beiDl, a Member of 
Parliament the Committee recommend that aon.official members (iodud-
iDa Memben of Parliament) of the said Council trill, be exempted from 
disqualificat" for beial cboIen u. or for beinl, a Member of Parliament 
provided die UIOUIIt of TA/DA does not exceed the 'compensatory 
aIIowaace' • defiaed ia ScctioIt 2( a) of the Parliament (Preveation of 
Dilqualificatioa) Act. 1959. 
(2) BtMM o[ COIIwoI of 0rpItG1I1I1D IIIId other CIuJrilIIbIe Homes, 

HiIudMl PNtksJt-PropostU 10 "omUull~ SItri K.D. SulttlllpflTi, 
M..." lAIc s.bIIII liS IIOII-offlCitll ~ tltDeof· 

1.S The Committee COOIidered the request of the Government of 
IfimlCbal Pradesh seekiDa approval of the HOD 'ble Speaker, Lot Slbb. 
for namiaatioD of SIui It.D. Sultaapuri, Member, Lot Sabba, • DOD-
official __ ber of the Board of Coatrol of OrpbeMF' and otber 
charitable bomeI. Himadaal Pradesh. 
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1.6 The Committee note from the information furnished by the Govem· 
ment of Himachal Pradesh that non-official members (inc:ludina Member of 
Parliament) of the Board of Control of Orphanalel and other Charitable 
Homes wiD be paid TA/DA as admissible under the Rules. 

1.7 The Committee also note that the main functions of the Board are 
to provide necessary guidance and instructions to the officers aad officials 
of the Board with a view to supervise and control .eneraUy aU maHen 
relating to the manalement of Orphanaaes etc. Thus, tbe fuactioDJ 
performed by the said Board arc advisory in nature. 

1.8 In this connection. attention of the Committee wu drawn to the 
relevant Clause (h) of Section 3 of the Parliament (PreveDtioD of 
Disqualification) Act. 1959 which has declared cenain offices of profit. 
functions of which are advisory in nature. nOi to disqualify the bolder 
thereof for beiRg chosen u. or for being. a Member of Parliamcnt. The 
Committee, accordingly. recommend that non-official member (indudin& 
Member of Parliament) of the said Board may be exempted from 
disqualifICation for being chosen u. or for being. a Member of Parliament 
provided the amount of T AID A docs not exceed 'compensatory ~ 
waace' as defined in Section 2 (a) of the Parliament (PrevcDtioD of 
disqualiflC8lion) Act. 1959. 

(3) CommiJl~~s for Imp/~m~,,'u'ion und Coo,dUuuiOlf of 2O·roUtl 
Economic p.,ogrlUll,"~ for Iltf' di~"im of Udt,Jip1U tUUI PGli iIr 
Rajlutnan-P,opoUlI 10 nominale SQrvash,i BItBil 1AJ M~nt4 IIIfd 
Guman Mal Lodha. "'~,"lNn. Laic SIIbIta. lIS IMmbns tlteno/. 

1.9 The Committee cOO5idercd tbc request from the Govenuneat of 
Rajasthan seeking approvaf of the Hon 'ble Speaker for nominatioe of 
Sarvuhri Bheru LaJ Meena and Gurftan Mal Lodha. Members. Lot $abha. 
as non-offacial members of the Districl level Committees for Implementa-
tion and Coordination of 2().Poiot Economic Procramlile for tbe districts of 
Udaipur and Pali in Rajasthan. 

1.10 The Committee nOie from the information furaisbed by the 
Government of Rajasthan tbat non-official Members (iDdudinc Memben 
of Parliament) of ahe aforesaid Committees. as District Level. are DOl paid 
any remuneration. 

1.11 Tbe Committee also DOle that main fuactions of abe said. CoInatitlA:c 
arc 10 review tbe progress of PlanniRl and Implementation of 2O-Point 
Programme at District Level and these- Com.iuea do DOl exercise 
executive. legislative or judiaal powers. Thus. tbe Coal_nee fiDel that the 
functions of tbe said Committees arc adviIory in nature. 

1.12 In Ibis COII11ection. attention of the Committee .. cIra .. to Cause 
(h) of Section 3 of the: Parliament (Prcvention of Disqu.Jificatioa) Act. 
1959 which hu declared certain offi«~ of profit. "actions of wbicb are 



3 

advisory in nature. not to disqualify the holder thereof for being chosen as, 
or for beiDg. a Member of Parliament if the bolder of sucb office is DOt 
entitled to any remuneration other than 'compensatory allowance' 81 
defined in Section 2(8) of the said Act. 

1.13 In view of the above. the Committee recommend tbat non-offacial 
members (including Members of Parliament) of the said Committees may 
be exempted from disqualification for being chosen as. or for being, 
Members of Parliament. 



INCURRING OF DISQUAUFICAnON BY NON-OFFICIAL 
MEMBERS OF CENTRAL BODY 

Spor18 AulltDrity of IIIIlM (II.."., of H""..,. Raoww 
Dndo"",..,...Dqea,ulII 0/ YoutA AII_" IUIII Spora) 

2.1 The ec..iuee DOte from 1M iIlfonutioa funlillarci by the Miailtry 
~ HUND Resource ne.elopmeIIt (DeparImeDt of Youth Aftain IDd 
Sports) that aoa-offic:iaI ..... ben of tile Geaeral Body of the Sports 
Audaoaity of Iadia are eatitled to tra~1 by Air (Ecoaomy a..ya.u 
(1- Caa)l2ad AC Sleeper fare for to and fro journey aad DA RI. 150' 
per day if stayiaa ill a hotel or Rs. 1()(y- per day if DOt Itayin, ia a botel. 

2.2 TIle Qwmittee further BOte that the functions of the said Authority 
are to review the propaa aad perfo .... ace of the Society (Authority) aad 
aWe IUCb direc1iou • it may deem fit to the Goveminl Body of the 
Autllority. A$ 1IIdl, fuactioIIs of said Authority are advisory in 1WW'e. 

2.3 Keepiq in view die provisions of Cause (b) of SeaioD J of !be 
Parliameat (Preveatioa of Disqua1i6atioa) Act. 1959 wbidl bas declared 
certaift offices of profit, fuactioas of which are advilory ill aature, DOt to 
disqualify the bolder thereof for beiq cboseD a, or for bel ... Me.ber 
of Parliament if the bolder of such office is DOl eatided to aDy 
relftwaeratioD adler thaa compe .... tory allowance • dcfiacd in IOdioa 
2 (a) of the said Ad, the Committee rea.wmend that Members of 
Parliameat who are non-offic:ial members of the General Body of the said 
Authority Mould IH uentplell from disqualification for beiD, chOICD _, or 
for being, Member of Parliament. 

NawDELHI; 
19 IhcDnber, 1995 

28 AgraJulytUUJ, 1917 (S) 

4 

CHlRANn LAL SHARMA, 
CIwl"""", 

low Co"",",,« 011 OIJka 0/ Profil· 



APPENDIX 

(Vide Para 2 of the Report) 

MINUTES OF THE FORTY-NINTH SIIIING OF TIlE 
JOINT COMMI'ITEE ON OmCES OF PROm (TEN11I LOK 

SABHA) 

11ae Committee met on Friday. 23 June. 1995 from 1130 boun to 
1230 houri in Conunittee Room "B" Ground Floor. Parliament HollIe 
AlIIM!Xc. New Delhi. 

PRESENT 
SIlri CIIiranji Lal Shanna ChllirlfUlll 

MEMBERS 

Lok WIN 
2. SIui Harisiah Pratapsinll a.avela 
3. SIIri Mobu S. Deltar 
•. SIIri Dau Dayal Joshi 
5. Sbri ...... Lal 

I. SIui I!. Balanandan 
7. SIIri S. IC. T. a .... achaadran 

SECRETARIAT 

1. SItri O.C. Malhotra - loUtt Secmtuy 
2. Slari Ram Autar Ra.- - Deputy S«ret"" 
3. Shri J.P. Jain - Urtdn S«rrtllry 

CotIurtiIt« lor P,.,.,.iIt" Implnnertltl/;oft IIIIIl Co-tW"""" 0/ 
2O-Poiltt £ColfDmic Pr0rr01ftlfl~ lit District uvel, SIIwGi MIIIIJIopw, 
Rlljtutlttut-PropoMl 10 rtom;nlll~ Shri KlUlji IAJ AI."., Alatber, 
LDi WIt. III 1IW...wr "'~of (MemorlllldUIII No. 116) 

2. The Committee took up for consideration Memorandum No. 116 aad 
noted from the informatioa furaished by the State Government of 
Rajutbaa tbat non-official memben of tbe .committee for PlaaniDa. 
Implementation and Co-ordillation of 2O-Point Ec:onomic Proaramaae at 
District Level. Sawai Madhopur are not paid any remuneration. 

The Coamittce further noted that the main functiou of tile said 
eo.minee are .ao review tbe propelS of the 2O-PoiDt Proaramme every 
IIIOIItb and it does DOt exerc:ile executive. IeJisiative and judicial functiou. 

S 
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Thus the Committee found tbat the functioas performed by the said 
Committee are tUlvisory in 1UIIIIn. 

Keepina in view. aause (b) of Section 3 of the Parliameat (Preveat 
cof Disqualification) Act, 1959 wbicb baa declared certain officel of profit, 
functions of which are advisory in nature, not to disqualify tile bolder 
thereof for beiDa chosen IS. or for beiDa. a Member of Parliameat, tile 
Committee recommended that DOD-Official memben (iDdudinl Meabell" of 
Parliamcnt) of the said Committee 1f1111 be uempted from clilquatificetiDa 
for being chosen IS, or "for beiDa, a Member of Parliamcnt provided dae 
amount of TAIDA if any. does not exceed the 'compensatory aIIowaace' 
as defined in Section 2(a) of the Parliament (Prevention of Disqualifica-
tion) Act, 19S9. 

Him«1uJl PrtuI.aIa Envi1'Ol'llMllt PrOI«IitM CouItdI-PropoMl 10 
nominllte Sllnahri K.D. SlIlIlIIIpurl tuUl D.D. KIIMorlta, II..", 
Lolc: StIbIaG a 1IDIt~1f1Cilll IMIJIbers 1Mr«J/' (Memortllllbura 
No. 117) 

3. The Committee then considered Memorandum No. 117 and DOted 
&om the information furnished by tbe State Government of Himachal 
Pradesb that DOn-official members of the Himachal Pradesh EnviroDmeat 
Protection Council would be entitled to draw rAID A in acrordance willi 
the Salary, Allowances and Pension of Memben of Parliament Act. 1~. 

The Committee further noled that main functions of the Council are to 
review environment work ill the State and to advise the Govel1lJllellt ia 
this regard. The Committee found that functions performed by tbe laid 
Council are advisory ill 1IIIIUTt. 

Keeping in view, aause (b) of Section 3 of the ParliameDt (Prevention 
of Disqualification) Act. 1959 which bas declared certain offices"of profit, 
functions of which are tMlllisory in ~. DOt to disqualify the bolder 
thereof for bciDl chosen as, or for heinl, a Member of Parliameat, tile 
Committee recommended that DOn-offic:iaJ members (indudinl Members of 
Parliament) of the said Council trUly IN exempted from disqualification for 
being chosen as, or for being, a Member of Parliament provided tbe 
amount of T AIDA does not exceed the ·compensatory aUowaace' _ 
defined in Section 2 <a) of the Parliament (Prevention of Disqualificatioll) 
Ad, 1959. 

Botud of Control 0/ {)rpIumtI,es IIIUl odter Cbilrllllble 
Homa,' HiIfuu:IuJl p,lIMsJt. (II."..".". No. lIB) 

4. The Committee, thereafter. coasidcred McmonadaID No. 111 
and DOted from the iaformatioa funailbed by the State Go,em-ea. 
of HimadaaI PrIdesh that aon-otficial membell (iac:IucIiq Member of 
Parliament) of the Board of Control of OrpbaaIFl aad adler 
CwitabIe Homes would be paid T AIDA as 8dmiejhle UDder tile 
naIea. 

11lc Committee also DOled that the main fuactio. of die Boad are 
to provide DeceM.., pidanc:e and instructions to tbc officcrI .ad 
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ofIidals of the Board with a view to supervise and eontro) generally all 
matters relatia. to the manalement of Orpbanages, etc. The Committee 
found tbat the functions performed by tbe said Board are advisory in 
"."",. 

lCeepiq iD view, Clause (h) of Section 3 of tbe ParHament (Prevention 
of Dilqualific:atioD) Act,. 1959 which bas declared certain offices of profit. 
fuDCtioaI of which are tulllilory ill ruJlUn, not to disqualify the bolder 
thereof for beina cboIcn as,. or for being, a Member of Parliament, tbe 
Committee recommended that non-official member (inc;luding Member of 
Parliament) of the lAid Board nuJy be ezempled from disqualification for 
beiDg dIosen as, or for being, a Member of Parliament provided tbe 
amount of T AIDA does Dot exceed the 'compensatory allowance' as 
defiaed ia Section 2(a) of the Parliament (Prevention of Disqualification) 
Act, 1"9. 

1M CommUtft tlam tuljoumed 10 meet Ggain on 6 July, /995. 



MINtTr£S OF DIE FIF I Y -FIRST SIIIING OF DIE JOINT 
COMMITI'EE ON OFFICES OF PRom (TEN1H LOIC SABHA) 
ne Committee met OD 11nIIIday, lO July, 1995 from 1130 .... 10 1220 

hours iD Qainua's Roca No. 145, nird Floor, Puliameat 80_, 
New DeIIai. 

PRESENT 
Sbri Cbiraaji LaI Sharma - a..;""." 

2. Sbri HariIiDb PratapUab Claavda 
3. SIui Dau Dayal JOibi 
4. SIari Ram CbaDdra Ram s. SIari S.B. Tborat 
6. Sbri E. Balaaaadaa 
7. Shri "akha. LaI Fotedar 
8. Shri Sarada Molwaty 
9. Shri S.IC.T. ltamachandran 

10. Shri Dirijay Siqh 

SECRETARIAT 

1. Shri Ram Autar Ram Deputy S«relilly 
2. Sbri J.P. JaiD Urule, Seaettuy 

2. The Committee took up for CODIidcralioD followiaa W""'" 
Nos. 123 to 124 rcprdiDa JIOIDtaadoa of MclDben of Parliameal OD c:cnaia 
CoIIImittees COIIIIitated by State Gowenae81 of Rap ..... : 

1. ec..iaee for IJDpkIllClllalioD ad Coordillatioa of 20-"1 
Ecoaomic Prop •• ~ at District Le¥eI, Udaipur, Raj...... -
PropNaI to aomiaaac Sbri Bberu La! Meeaa. MP • Member daereof. 

2. C4mmittee for ImpicmeatatioD aad CoordiDatioD of 2O-Poiat 
Eeoaaaaic Propamme at District Level. pu, Rajastua - PropoIal 
to DCWioatc Shri G.... Mal Lodh., NP, u M_ber. tMIeol. 

3. TIle eo..ittce DOled from Ihc wOrIDaboa fum;+.ed by die State 
eow.pmeDt of Raj ....... that aoa-ofIiciaI M •• ben (~ W._ben 
of ParIia'Mllt) Of tbc aforeaid Coauaitteea, at Dim ict ~t would eoc 
be J*d ., raaaaeralioD. 

4. TIae Com.nee aIIo DOled daat ... ,.... of ........ c. z ..... 

are to ~ie. Ibc propaI of "..,. ... ad t.pIc ...... ." »Pa6at 
Ecoaomic Prop.-. at DilUicl Level .... dIae eo-.... do aor esera.e aecuthe, Ie ...... or j1IdidaI po .... n.. .. Cceshn 
foulld tbat tbe fuDCtiou of 1M aaid eo..iI ... en .... ..., ..... re. 

8 
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S. Keepi... in view, Clause (b) of SectioD 3 of the Parliameat 
(Preveotioa of DisquaUfic:atiOD) Act, 19S9 wbicb hu dcd'red certain 
offiea of profit. fuac:tioas of wbicb are advisory in nature. DOt to disqualify 
tile IaoIder thereof for hei"l choIea _, or for bciaa, a Member of 
ParliameDt if the bolder of sucb office is DOt catitled to any remuneration 
GIber tbaa compe .... tory a1lowaace u defined in Section 2(a) of the said 
Act, the Committee recommended that noa-offic:ial melDben (iadudiD, 
Members of Parliament) of the said Committees """ be tUmpletl from 
disqualification for being chosen as, or for beina. Memben of Parliament. 

Sports Allllaorlty 0/11UlUl (Ministry of HIIIftIIII Resource Develop-
I'MIII- DeptUtmelll of YOU/It AI/Gin IUId Sports) (MDftI)rlllUbun 
No. 125). 

6. The Committee then toot up for consideration MemoraDdum No. US 
reprdial membership of the Geaeral Body of Sports Authority of India 
(SAl). The CoDUDittee noted from the information furnished by the 
MiDiItry of Hu ...... ResoUl'C'e Development (Department of Youth Affairs 
ud Sports) that DOn-official memben of the Geacral Body of the Sports 
Authority of India are entitled to travel . by Air (Economy CIass)/Rai1 
(1st Cau) I2nd AC Sleeper fare. for to and fro journey and DA Rs. 1501-
per day if Itayin, in a hotel or Rs.lOO1- per da, if not staying in hotel. 

7. The Committee further noted that tbe functions of the said Authority 
are to revciw the PIOp'CII and performance of the Society (Authority) and 
Jive such direaiODl • it may deem fit to the OovcrniD& Body of the 
Authority. As such, func:tioas of said Authority are advisory in Dature. 

8. Keeping in view the provisions of aause (b) of ScctioD 3 of tile 
Parliament (prevention of Disqualification) Act, 1959 wbidl bas declared 
cenain offices of profit, fuactioas of which arc advisory ia aature, DOt to 
disqualify tbe bolder thereof for bciD& dKJsen as, or for beiDa, a Member 
of Parliament if the bolder of suell office is DOl eatitled to aDy 
remuneration other tbaa compensatory allowaace u defiaecl ita Sectioa 2 
(a) of the said Act, the Committee recommended that IIOII-Official 
memben (iadudin, Members of Parliament) of the Ge~ Body of the 
said Authority """ IN uemptetl hom disqualifICation for beiDa choIe. a, 
or for bein" Memben of Parliament. 

9. In the ead. the Chairman made a mcntioD about the retirement of 
SIui S.K.T. RamKhandran, I IDCIIIbcr of' tbc Committee, from the 
IDelDbership of Rajya Sabba oa that cia, i.t. 24 July, 1995. He tbaaked 
Slari Raaaachaaclraa for bis 'akiDI keen intereat in the work of the 
Committee. 

10. TIle COIrIIftiItft .,. ~. 



MINUTES OF 11IE flfl Y-SEVEN1H 511 liNG OF THE JOINT 
COMMl1TEE ON OFFICES OF PROFIT 

(TENlH LOK SABRA) 

The Committee met on Tuesday, 19 December. 1995 from 1530 boun to 
1620 hours in Chairman's Room No. 145. Third floor. Parliament House, 
New Delhi. 

PRESENT 
Sbri Chiranji LaI Sbarma CIuJimuua· 

2. Prof. SusaDta Caakrabony 
3. Sbri Harisiob Pratapsinh Oaavda 
4. Shri Dau Dayal Joshi 
S. Shri Rosban La) 
6. Shri Makhaa LaJ Fotedar 

SECRETARIAT 

1. Sbri Ram Autar Ram 

2. Sbri J.P. Jaia 

2. The Comminee c:onsidered and adopted their three Draft Reports I.e. 
Tenth. Eleventh and Twelfth Reports. 

3. The CoIlllDittee autborised abe Chairman aDd ia Ida a~, 
Shri Roshan La) MP to present the Reports to Lok Sabha OIl dIeir beIIaH. 

4. The Committee aIIo aatborised Sbri E. BalaDlmcllD. yP aacl ia Iais 
abJcoc:e Shri DiJvjjay SiD"" MP to lay the Reports on tbe table of Rajya 
Sabba . 

• • • • • 
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